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NATIONAL C~UNCIL FOR TEACHER EDUCATION

NOTIFICATION

'.

[PARt,IIl-;-SEc.4]

l

New Delhi, the 30th July, 2009

o 0 No. F. 48-3(l)/2008fNCfE(N&S).- The matter regarding cut off date prescrib.ed in the clause 5(5) of the National /"r
Council for Te.acherEducation (Recognition Norms and Procedure) Regulations, 2007; notified on lOth DeCember, 2007 has

o further been reconsidered and it has been decided to amend the cut off date for grant of recognition/permission to teach~r
education institutions for the cUrrentacademic session Le. 2009-2010. Accordingly, in modification of the above Regulations
and in exercise of the powers conferred under Section 32(2) of the NCTE Act, 1993, the NCTE hereby makes the following
Regulations: 0 0

LShort title and commencement.-(l) The;e Regulations may be called the Nanonal Council for Teacher Education
(Recognition Norms and Procedure) (Third Amendment) Regulations, 2009.

(2) They shall come into forcew.e.f. from the date of its publication ~ the Official Gazette.

2. Dl?finitions.-II1 these regulations, unless the context otherwise requires, all the words and expressions used
herein and defined ip the Na.tional Council for Teacher Education Act, 1993 ('/3 of 1993) shall have the same meaning
respectively assigned to. them in the said Act.

o I

3. Applicability.- These amended regulations shall be applicable only for grant of recognition/permission to start
teacher-training course for t?e current academic session i.e. 2009-2010 and not for any subsequent year. 0

4. Extent of Amendment.-Clause 5(5) ofthe NCTE (Recognition Norms and Procedure) Regulations, 2007, is
modified as under only for grant of recognition/permission for starting various teacher training courses for current academic
session Le.2009-20 IO. 0 '

All complete applications pending with the Regional Committees shall be processed for the current academic. ~,o
session i.e. 2009-20 lOin accordance with the provisions of relevant Regulations and maintaining the chronological sequence
'and final decision, either recognition granted or refused, shall be communicated by 31stAugust, 2009. 0 0

HASIB AHMAD, Member-Secy.
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